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No. 781 (2)f/XVIl-V-1—1 (KA) 32-1998
Dated Lucknow, March 24, 1999

IN pursuanoe of the provisions of clause (3) of Articls 348 of the Constitation of
India, the Qovernor is pleas>d to order the publication of the following English
translation of the Ucar Pradesh Bhagirathi Nadi Ghati Pradhikaran Adhiniyam, 1999
(Uttar Pradesh Adhiniyam Sankhya 14 of 1999) as passed by the Uttar Pradesh Legislature
and assented to by the Governnr on March 24, 1999,

THE UTTAR PRADESH BHAGIRATHI RIVER ' VALLEY
AUTHORITY ACT, 1999

(U. P. ACT No. 14 oF 1999)
(As passzd by the Uttar Pradesh Lagislature)

AN
ACT

to provide for the establishment of an Authority for the supsrvision
and co-ordination of the integrated and sastained development of the
Bhagirathiriver valley and for matters connected therewith or incidental
thereto.

IT 1s mEREBY cnacted in the Fiftieth Year of the Republic of India as
follows :—

Short title and 1. (1) This Act may be called the” Uttar Pradesh Bhag?rathi Rivar

commenceément Valley Authority Act, 1099, 5

(2) Tt shall come into fores i such date as the State Government
may, by notification, appeint in thig behalf,

Definitions 2. Jo this Act,

{2) *Authority” means the Bhagirathi River Vallay Authority
established uncer section 3;

(b) “Bhagirathi River Valley” or “Valley"” means the basin of
the Bhagirathi Bhilangana rivers ind  their tributariss unto
Dzoprayag, aad shall include such other areas adjacent therato, as
the State Governmen! may, by notifieation, specify;

(c) ““basin’ mesns the entire catchmeant area of the vallay:

¢d) “*development agancy’” msans any Tyverameat J2airtment, or
mfutotion, or other agency engased in thy work of tha dav:lopment of
the vallew,
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) “member” means a member of the Aut hority and inztudes its
Chairmar;
£) “secior’ means an item for developmont o nd inclules agri-
cuiture, road, bridet. ipdustry, irrigation, {ransperl, communicatien,
housing, tourism nad heulth and matters relaied thereto.

3, (1) The State Government shall, by aotification, ecstablish, for
a8 purposes of this Act, an Authority to be called the pha-irathi
ver Valley Authority, which sh 11 be 2 pody corporate.

{2) The Acthonty shall consist of the following members. namely 1—

fa) The Chief Secretary 10 the Goverpment of Uttar Chairman

Pradesh:
(b) The Secretar, Jipistry of Energy, Governmaat Member
of India;

(¢} The Sccrctar!y. Ministry of Forest aasd Envifon- Me:nber
ment, Government O India;

(d) The Advisor, Planning Commission of the  Member
Government of India in charge of the hill areas;

(e) The A gricultural Production Commissioner to Member
the Government of Uttar Pradesh;

{f) The Principal Secretary to the Government of Member
Uttar Pradesh, Industrial Development Department; :

) The Principal Secretary to the Government of  Member
Uttar Pradesh, Irrigation Department;

(k) The Principal Secretary to the Government of  Member
Uttar Pradesh, Finance Department;

(i) The Principal Secretary to the Government of  Member
Uttar Pradesh, Planning Department;

(j) The Principal Secretary of Secretary, as tho case Member
may be, to the Government of Uttar Pradesh, Environ- '
ment Depariment;

(k) The Principal Secretary citm Legal Remembrancer Member
to the Government of Uttar Pradesh in the Judicial =

Department;
(I) The Chief Town and Country Planper, Uttar Member
Pradesh;
(m) Commissioner, Kumaun Division; Member
(n) Commissioner, Garhwal Division; Member
(o) The Principal Secretary to the Government of Member-
{ittar Pradesh, Uttranchal Vikas Vibhag. Secretary

{3) The Authority may associate with itself insach manner and for
such purposes as may be detgrmined by it, such other persons whose
gssistance or advice it may desire for complying with any of the provisions
of this Act and the persons 80 associated shall have the right to take

part in the discussions of the Authority relevant to the purpose for which
they have been SO associated but shall not be entitled to vote.

(4) No actor proceeding of the Authority shall be invalidated merely
Ly TeRs0n of— :
() apy vacansy or any dcfeet, in the constitution of the Autho~

ritys OF

(B) any defect in the appointment of a person acting as 2 member
of the Authomtys 0T

| {¢) any jrregularity in the procedure ¢f the Authorily not affecting
e 2 ‘aivr ~f the Case. ’
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4. (i} The Chairman and ta2 Secretary oi the Authority shall exercis®
such powers and dischaige such G uties as may be assigned to them by this
Act or the rules made thereunder.

{2) The Member Secretary shall be the Chief Executive officer of the
Authority  He may be assisted by Additional Chief Executive Qfficer who
shall be appointed by the State Goversment on <uch :erms and coaditlons
as may be prescribed.

3, (i) Subject to such conditions as may be prescribed the Authority
may appoint such other officers and employces as it considers necessary for
the efficient performance of its functions.

(2) The terms and conditions of the serviee of the officers and
empioyees referred Lo 1n sub-section (1) shall be such as may be determined
by the regulations.

6. &1) For the efficient discharge of its funetions, the Authority may,
in comsuitation with the Central Governmert in tie Ministry of Forest and
Eavironment, appoiat technical advisors from amongst experts in the fiels
Of.‘—

(a) Environment Management,
{5) Environment Geology,
(¢) Eco-System Planning,
(d) Integrated Energy Planning,
(¢) Social Science,
(f) Forest Bcology.

(2) The powers, duties and funciions of ilie techmical advisors, and the

terms and conditions of their aprointment shali te such as may be deter-
mined by the regulations,

7. (1; The businqss of the Authority shall be transacted in a
meeting unless the Chairman directs ary business to be transacted by
circulation of agenda among the members;

(2) The meeting of the Authority shall ordinarily be held once in
every threc months on such date, at such time and at such place as the
Chairman may direct;

(3) At every meeting of the Authority, the Chairman, or i his
absence, such member as may be agreed to by the members present,
shall preside;

(4) No " business shall te trapsacted al apy meeting unless at Jeast
four members, including one from amongst the members mentioned at
clauses (@) to (d) of sub-section {2) cf section 3 ard one from clauses (e)
to (g) of the said sub-section arc present :

Provided that no quorum shall be required for a meeting adjourned
for want of quorum;

(5) All questions arising at a meeting shall be decided by the
majority of the members present and voting, apd in case’ of equality of
votes the Chairman or the member presiding at the meeting shall have a
gasting vote, ‘

2 The funetions of the Authority shall be to—

{2) oversee ikc formulation and exciution of development plan
¢ achieve optional utilisation of natural resources for integrated and
sustainable development of the basin. The develorment pianshall
include water resources, larc i1:e and development of agriculture

. energy, industry, tramsperi, commuricalicn, kousipg, tourism heah};
services and rel:ted matters § i

(k) cosure effective and timely action for mainterance of ecolo-
Lidal b‘a!ancc in the bisin includivg rebabilitation of damaged
acoicgical system,

5. {1y The Authority sbali, es secu sx may be, prepare or cause 10
bc“p:cp;,reu a Master-Plar for ile imtegrated Jdevelopmert of the
vallew,




(2) The Master Plan shall—
(a) define the carrying capacity of the basin
~ (b) define the yarious sectors into which the development schemes

may be divided and indicate the mannerl in which each sector 13
proposed to be developed and the stage by which such development

schemes shall be carried out;

(¢) outline the development schemes with alternative schemes
for the development of the basin 3

(d) demarcate the land for various use and purposes ; and

() serve as basic pattern of frame work within which the
development schemes may be prepared.

3) The Master. Plan may provide for such other matters as may be
considered necessary for the sustained deyelopment of the valley.

10. (1) As soon as may be, after the preparation of the Master
plan under gestion 9, the development agencies shall proceed with
the preparation of the plan for the sector in accordance with the Master

plan.

A Plan for the sector prepared under sub-section (1) shall con-
form to the stipulations and norms laid down by the State Government
apd the Central Government.

11. (1) Subject to the provisions of this Act and the rules
made thereunder, the Authority shall exercise such powers as are neces-
for, OF, incidental to, the performance of its functions and discharge
of its duties under this Act.

2) Without prejudice to the generality of the provisions of sub-
seetion (1), such powers shall include the poweIs—

zi) to call for information about any development scheme from
the development agency executing the samc;

b) to approve or disapprove any development schemc~ in the
valley outlined in the Master Plan and prepared in 2 de velopment
agencys;

(¢) to direct any develo pment agency to conform to the policies
accepted by the Authority 1n respect of any sectors;

(d) to take assistance of an organisation of the Central Govern-
ment or State Government or of an¥y other agency for implementation
of its policies and programmes;

¢) to form sub-committees of its members for the purpose of
accomplishment of its objects, and

f) to delegate any of its functions to any member; or officer of
the Authority.

(3) No work, whether preliminary <I otherwise, Of, AnY development
scheme outlined in the Master Plan, ghall be ipitiated in the valley witbout
prior approval of the Authority.

12. (1) The AtthoTity sbail have and maintaln its own fupd and all
receipts of the Authority, including any moncy received from the State
Goverpment of the Central Gevernme:t by way of grami Cf otherwise,
shall be credited tpereto and &'1 payments by the Aunihor ity shall be made
therefrom.

7) The Autbority shalt be nrovided, by e State Government with
such finances as may bHe NSCeSSIIy forcrrrving out the purposes of this
Act.

The furd shal! be appiied towarus mes it the €apenses incurred
by the Authority for carpying out 1.e purposes of this Act and for
so other purpose.
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13. The amouat of the fund saall be deposited in the Pablic Ledger
Account in a Governmsnt Treasury, which shall be operated by the
nMember-Secretaty either singly or jaintly with such other member or
officer as the Authority may authorise:

Provided that nothing in this sestioa shall b2 decmsd to preclude the
Authority from retaining such batance in cash as may be neazs.ary for
current payments.

14. The Authority shall prepare in such form and a1 such time, as
may be prescribed, its budget for the next Gnancial year showiog the
estimated income and expenditure and shallf orward a copy thereof to the
State Government befare Ostober 15 every year.

15. The Authority shall prepare for cvery year a report of its
activities during that year and s.bmit the report to the State Goverament
and a copy thereof to the Central Government in such form and befors
such date as the Statc Government may specify.

16. (1) The Member-Secretary of the Authority shall maintain
proper accounts of the Authority and other relevant records and prepare
an annual statement at the close of cach financial yea: and shall place it
before the Authority and a copy thereof shall bz seat to the State
Qovernment.

(2) The accounts of the Authority shall bz subject to audit annually
by the Director, Local Fund Audit D:pactment aad aay ecxpeaditure
incarfed by him in connection with sueh audit shall be payable by the
Authority.

(3) The Director, Losal Fuad Aulit Dzpartm:at o aay p3rsoa
appointed by him in connectioa with sush audi: saall have the same
rights, privileges aad authority as the said Direstor has ia conaestion
with the audit of the accounts of a losal agthority and, ia particular,
shall have the right to demaad tae proluction of books, accoiats,
youchers and other documeats aad papers axd to iasp:ct the offise of
the Authority.

(4) The audited accouats of the Authotity shatll b2 placed every year
before the Authority for approval on or before such date as the Authority
may direct.

17. Any offizer or employee of the Autaority, generally or specially
aut horised by the Authotity, naY, at all reasonable timss, eater upon any
land or premises and do such things a5 may be raasonably necessary for
the purpose of lawfully Carrying outany of its work, or, making any sirvey
exploration and prospecting, preliminaty or incid:ntal to the exercise o
;;owers or the performaace of fuactions by the Autaority under this

ct.

18. The State Goverameatand th: Ceantral Govaramant may, from
time to time, {ssue to the Authority such directionsas in is 0 ingion may
be neoessary or expedient for carryiag out the purposes o this Act,
and it shall be the duty of ths Authority to comply with such glrectioni.

19. (1) The Authority may, with the previous approval of the Stale
Government, maks regulations not inconsisten’ with the provisions of this
Act or the rules made thsrcunder for the adminlstration of the affairs
of the Authorify.

(2) In particular and without pr2judice to the gonsrality of the fore-
going powers, the Autaority may make regulations providing for—
(@) the procedure in rogard to the transaction of business of the
Authority or its committees.

(») the functions and daties of the offizers and employees of
Authorily.

(c) the constitution, poWwers, daties and funciions of oommittess
of the Authority.

(d) the powers and functions of the technical e xperts.

(e) any other matter for which provision is to bz, or m3y be,
made in the regulations.
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20. The Sta'e Gov:ramoeal sy, by notification, make rales for P;:O\“o naks
carrying out the parposes of this Act. e

21. No suit, prosscatinn or other fezal proceeding shall lie against Protection of
the Authority or any msmbaer or odicer thereof fn resp2ct of anything sction taken in

which is in good faith donz or intendedto be dons in pursuaace of this good falth
Aot or thoe rulss aad regula’ions mads thereunder.

22. (1) Tha Uitir Pradesn Bayzirathi
Ordinanoe, 1998 fs hereby repealed.

) Neotwithstanding such repeal, anything dens or any action taken
under the Ordinance referred to in sub-saction (1), shall be decmod to

have been done or takea unjer this Act, as if the provisiors of this Act
were in forcs at all material times,

River Valley Authority Repeal  and
sEVIES

By order,
Y. R. TRIPATHI;
Promukh Sechiv.
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